
RAJASTIIAN HIGH COURT, JODHPUR

No. I/A(iiiXa)(1)0s/2orat a l 5 s Date: I I 19

LETTER OF OFFER

Up{)r sclcction of Mr. Deepesh Prasad S/o Shri Ganga Prasad, rcsidenl ol

l,aota Rasala Road, Near Ramdev Temple, Jodhpur-342006 as Legal Researcher

undcr the provisions of Scheme for engaging Lcgal Rescarchcr in Rajasth,rn

I lrgh (lourt, offer to join within seven days from the date of receipt of dtis letter

is being made broadly on following terms & conditions:-

r.That it is pure temporary confactual assignment for a period of one year

which shall not entail you to claim an]' re8ular appointment.

2.Premature discharge of the assignment without rlotice shall be lawlul provid:d

conccmed Hon'ble Judge makes written recommendation.

:r.A fixed honorarium of Rs.30,000/- per monlh without anv dcarncss or otl]cr

allowance/perqursite, shall be paid to you. Flowever, ptopordonale reducti,)n

shall be made on account of unauthorized abst'ncc so also, absence bevo:td

permissible period of Ieave.

a.Vru shall be enrided to one casual leave on completion of one calt'ltdar ntortlr

ancl un-availed casual leave will accumulate uptill determination of tertll of

eugagement

SThe provisions contained in Scheme for engaging Legal Rescarcher in

Itajdsfian High Court are binding upon you.

6.C)n successful completion of telm of assrgnment, a certlficate by tire ReSlstrar

Celeral shall be issued.

zYou will mainLain devolron to duty, and high standard of moral, during thr:

ternr of assignment. You wiii nor disclose any fact which corlles to vour

knowlcdge on account of such official attachment, during or a{ter completion of

terrn of assigument, unless such disclosure is legally requircd in dischargo ol'

lawful dutics.

B.Yi)ur prircipal duries are as [o]lows:

(a)'tb read the case files, and preparc the case, i.e. case summary and notes aud

chronology of events of such a comprehensive lrature, that it may grvc to lhc

llol'ble Judge a complete view of the matet includinB thc legal quc\ti(os

involved, and the latest case-law having beadng ou the case cithcr ways,

(b)ro search and research legal points and Principles under conLrol and guides of

Ilorr'ble Judge,

(c)to scarch out case law, articles, papers and othcr relevant material ftrluiretl itt

%n



clisctrarge oI judlcial,'administraLivc r''ork,

(d )to lake dolr n notes o[ argumel)b and to prepdrc nolcs ol ( dse\'

(e)to identify facrs, issues and quesdons that may adse in the courso rf

argu[ems, or as may be relevant for iudgment,

(f)ro maintain record of judgments by the Jud8e alongwith the point of law

decided in that Particular case, and to maiDtain it in such a manner' as to be very

conveniently rctrievable, as and when needed by fte Judge' for any purpose

whatever,

(g)mamtenance of record oI administrative corresponding' administrativc l'ilts'

and, if sPecifically entrusted, of panicular .;udicial lile(s)'

(h)ro perform whatever is directed, in the course of rmparting traimng to -vou'

with regard to procedure and substantive law,

(i)n) assisl Hon'ble Judge in preparitlg any speech/academic paper'

s.\bu will not be entitled [o practicc as a lawyer or to take any employrncnt

during the term of assignment. If aheady enrolled' you will iDdmato llar

Council of Rajasthan for suspercion of Enrollment'

lo'.l,hatyoushallwealablackcoat(andincaseofmale,tiealso)duringcourt

hoLtrs.

tt. Ihat you will ca[y a photo atfixed identity card with J'ou so drat free access

to coun room, computer cell arrd library can be given'

12. Thot you vtill not prsctice for o period of 3 years before Hon'ble ludqe u{th

whom you vrere attoched, nor will ever hondle s cose' v"ith relotion to which

you hove dischorged ony (luty, in ony monner, os I'egol Reseorcher

t3Breach of any term / condltiorr or any indiscipline by you shall art|act

termination of assignment without notice

6*,
REGISTRAR (ADMN.)


